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Scheduled Tribes in Orissa 

2911. Dr. Samantsinhar: Will the 
Minister of lIome Atralrs be pleased 
to refer to the reply giv(,n to Un-
starred Question No. 2452 on the 
28th March, 1961 and state: 

(a) th(' numbN of boats purchased 
by the Scheduled Trii>t's in each of 
the District~ of Cuttack, Puri and 
Balasore separately; and 

(b) the price of each boat? 

The Minister of State in the Minis-
try of Home Aftairs (Sbri Datar): 
(a) to (b). The I'equired informa-
tion has been called for from the 
State GovI'rnml'nt and will be laid 
nn the Table of the House when 
received. 

II hi'll. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

ISSUE 0 .. AJCRL."IT WARRAN1's AGAINST 
MAsTU To\RA SINGH AND YOGIRAJ 

SUHYA DJ:o 

llari Ty.,. (Dehra Dun): Under rule 
197, I b('1 to call thl' attf'ntion of the 
Mini~ter 01 Hc.me Afbin to the 
following matter of urgent public im-
portance and I fl'QUl~st that he may 
make a statement thf'r('on: 

"The warrants of arrest re-
ported to have been issued under 
Section 188 I.P.C. aga:nst Ma~ter 
Tara Singh and Yogi raj Surya Deo 
and the Government's policy re-
prdin, tht· entry of polke into 
the places of worship." 

TIle Mlalater of Home Atraln (Slarl 
... .......ar SIuIIUl): Sir, I have 
obtainf'd information (rom the Punjab 
authoritie, in regard to the calline 
attent:on notice tabled by Shri Tya,l. 

The ral'ts are that orders were pro-
mulpt€'d under section 144 of the 

Importance 
Criminal Procedure Code in Amritsar 
City on the 3rd August, 1961 prohibit-
ing the making of speeches and the 
issu:ng of posters on the demand for a 
Punjabi suba or giving publicity to 
any fast undertaken in that connec-
tirm. As Master Tara Singh and Sant 
Fateh Singh have violated these 
orders by dl'i:vering speeches in sup-
port of the Punjabi suba, warrants. 
for their arrest have been issued by a 
lo('al magistrate undE'r section 188 
I.P.C. 

While there is no law prohibiting 
thl' police from enter:ng a plael' or 
l'('lif(ious worship in order to effect the-
arrest of any perwn the poliel' do 
not usually enh'r any holy p\'ccinct~ 
for such purpo~l's. I am informed 
that thl're is an old practice in Pun-
jab that :f a person af(ain~t 

whom II warrant of arr('st has beL'n 
iSSlll'd takE'S sheIt('r in..~ide a gur-
dwara or othl'r holy place tht' magis-
trate issues a noti~e to the head or 
the Sikh Gurdwara Parbandak Com-
mittee Or the manager of the Gurd-
wara or holy placle', ·bringing thl' facts 
to his not:ce. and requE'_'Iting him to 
hf'lp in the surrender of the accused 
person. Govl'rnment naturally expect 
that the CO-operation of the gurdv.'tlra 
or tempI£' authoriti('s would be forth-
C'l1ming in such C!lses and that holy 
places will not be utilisIe'd for giving 
~h£'llt'r to persons against whom war-
rants of arrest havle' bet'n issule'd. 

Tn regard to Shri Surya Deo, I am 
inform£'d that a walTant under sec-
tions 107;151 of the Criminal Proce-
dur(' Cod" has bet"n issued for his 
arrl'st. 

W(' do not consider it at all de!lir-
able that holy places should be u:;ed 
for political PUrpoSl·S. It is essential 
that thl,ir sanctity should be main-
tained. I do not tb:nk this practice 
is right. and we "ilI han to Kive 
some thou,ht to thill maUer. For the 
pr£'sent it would be for the Punjab 
Government to deal with the situation 
in a manner thf'J cons:der appropriate. 



Papers Laid 
on the Table 

BHADRA 8, 1883 (SAKA) Resignation of a 5864 

Sbri ChiDtamoDl PaDlpoahl (Puri) 
Tose-

Mr. Speaker: No question~. 

Sbri Rq"hWl&th Slll&'h (Varana5i): 
Order, order. 

Shrl Rajendra Sinrh (Chapra): Who 
is the Speaker here? Are Y(lU the 
Speaker, or Shri Raghunath Singh is 
the Speaker? (laughter). 

12.06 brs. 

PAPERS LAID ON THE TABLE 

MANlPUR LAND Rr.·ENUJ: AND LAND 
REFORM RULES 

The Minister of State in the Minis-
try of lIome AJraJrs (Shrl Datar): I 
beg to lay on the Table a copy of 
Notification No. 140/12/60-M(v) pub-
lished in the Manipur GaZt'tte dated 
the 31st May, 1961 conta:ning the 
lI4anipur Land Revenue and Land 
Reforms Rules, 1961, under Il'ction 
169 of the Manipur Land Revenue 
and Land Refonns Act, 1960. [Placed 
in the Libra"", See No. LT-3171 /61] 

RI:;;.J:RVE AND AUXILIARY AIR FORCES ACT 
(AMItHDMItHT) RULES 

The Deput,. MiDlllter 01 DereDee 
(Sardar Majlthla): I beg to lay on the 
Table a cOPy of the Reserve and 
Auziliat"y Air Forces Act (Amend-
ment) Rules, 1961 published in Noti-
ftcation No. S.RO. 178 dated the 17th 
June, 1961 under sub-sect'on (4) of 
section 34 of the Reserve and Auxiliary 
Air Forees Act, 1952. (PZnced in 
Libra"". See No. LT-3172/81) 

NOTInCATfONS UNDER Su CUSTOMS At:r 

'I'be Depal,. IIIaIIIter 01 FIDaIIee 
(Slut B. •. 1Ibapi): I beg to lay on 
the Table: 

0) A copy of Notification No. 
G.S.R 1037 dated the 19th Au«ust. 
1161 under sub-section (4) of 1«'-

Member 
tion 43B of the Sea Customs Act, 
1878. r Placed in Librarll, 
See No. LT-3173/61). 

(ii) A COPy of the following 
Notiftcations under sub-section (4) 
of section 43B of the Sea Customs 
Act, 1878 and section 38 of the 
Central Excises and Salt Act, 1944. 
making certain further amend-
ments to the Cwtoms and Central 
Excise Duties Export Drawback 
(General) Rules, 1980:-

(a) G.S.R. No. 1038 dated the 
19th August, 1961. 

(b) G.C.R. No. 1039 dated the 
19th August, 1961. 

I Pla('ed in Librarl/. Set' No. LT-
3174/61) 

12.0'U brA. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

EIGHTY-EiCHTH REPORT 

Sardar lIukam SIDp (Bhatinda): I 
beg to pre5ent the Eighty-eighth Re-
port ot the Committee on Private· 
Mt'mbers' B:1II1 and Resolutions, 

12.0'U bn. 

RESIGNATION OF A MEMBER 

Mr. Speaker: I have to inform the 
House that Shri Muhammed Khuda 
Buksh, an elected Member trom Mur-
shidabad ('onltituency of Welt Bengal. 
has religned hi. seat in Lok Sabha' 
with eft'ect from the 25th Aqult, 1"1. 

Senne Rea. 11_ ..... : Why? 

Mr. Speaker: I am not here to ,Ive 
any rUlOnl. He is no lon,er a Mem-
ber of this House. It II opt'n to an,. 
hon. Member to state or not to "tate' 
.ny realOn.. No rr8llOll1 are nec:ea-
aary. 




